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BEFORE NATIONAL GREEN TRIBUNAL AT PUNE (WZ)

APPEAL NO. 15 OF 2024

(I.A.NO.33/2024)
RSPL Ltd. & Anr. ... Petitioner
Versus
State of Gujarat and others ... Respondents
AFFIDAVIT

ON BEHALPF OF RESPONDENT NO.2 - {Gujarat Pollution
Control Board)

I, Smt. Anjana Jagdishbhai Patel Adult, holding the post of
invironment Engineer with the Respondent No.2 (hereinafter
referred to as {(*“GPCB” or “Board”), do hereby state on solemn

affirmation as follows:

1. I am duly authorized signatory of GPCB. I say that I have
perused the order dated 06.08.2024 passed by this Hon'ble
Court and this affidavit is being filed with respect to the
directions in para-4 passed by this Hon'ble Court by its

order dated 06.08.2024.

o

It is submitted that Hon High Court of Gujarat passed order
sdated 08.08.2024 and directed,-

.{a) GPCB to compute the loss of crop being suffered by the
Petitioner including for the delay caused in the matter of

replenishment of soil, and

(b)That the work of remediation of soil be carried out within

a period of four weeks.

B~
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With respect to computation of loss caused to the Petitioner

for the damages including delay in replenishment of the soil,

it is submitted as follows:

(&)

On receipt of the order dated 08.08.2024 passed by
the Hon High Court, a letter was issued on 14.08.2024
to District Collector Devbhoomi Dwarka in order to
place the matter before the compensation committee
constituted by District collector in pursuance with
Hon'ble High Court matter Special Civil Application
No.9699/2008-Solanki Jaswantsinh Kalusinh Vs
District Collector & others to compute the loss due to
delay in soil remediation including loss of crop, metal

harassment.

The following officers are the member of the said

Compensation Committee:

(1) Sub Divisicnal Magistrate Dwarka as a
representative of District Collector, Devbhumi
Dwarka (Chairman)

(i} ~ Regional Officer, GPCB as a Member Secretary

(iiif Deputy Conservator of Forest, Devbhumi
Dwarka

(iv) District Agricultural Officer, Devbhumi Dwarka

(v} District Animal Husbandry Officer, Devbhumi
Dwarka

(vi) Executive Engineer, Irrigation, Devbhumi
Dwarka

(viij District Health Officer, Devbhumi Dwarka

(viii) Taluka Development Officer, Dwarka

Annexed herewith and marked as Annexure R/1 is a

copy of the order dated 14.08.2024.

The above-mentioned Committee had its first meeting
oni 16.08.2024. The Committee members perused the
orders passed by Hon'ble High Court and after

preliminary discussions, the Committee members
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decided to have another meeting on 20.08.2024. On
the said date, the Committee members met, decided to
get information regarding determination of
compensation and the meeting was adjourned to
06.02.2024. On 06.09.2024, the Committee members
met, had discussions regarding the crop grown in the
area, the MSP price of the crop etc and thereafter, the
Committee members, on 20.09.2024, submitted a
report determining the compensation payable to the
owners of Plot Nos. 606, 540 and 540/1. The
Committee  members have  determined  the
compensation payable to the plot owners of these
three plots up to March 2025. Considering past online
record in these area farmer could take only one
seasonal crop throughout the year compensation is
calculated up to march 2025. Hence they have taken
into consideration the area of each plot, the crop
production yield, the MSP, the crop loss compensation
amount and the amount payable towards mental
harassment. As per the recommendation of the

Committee —

(i} The owner of Plot No. 606 is entitled to Rs.
17,90,677/-,

{iii The owner of Plot No. 540 is entitled to Rs.
10,09,781/-, and

{ilif The owner of Plot No. 540/1 is entitled to
Rs.4,66,023/-.

(iv) The computed compensation will be paid by

M/s.RSPL to the plot owner.

Annexed hereto and marked as Annexure R/2 is a
copy of the recommendation of the Committee of the

compensation payable.

On receipt of the report of the Compensation

Committee, GPCB has passed an order dated



1211

30.09.2024 directing the Respondent No.4 to make
the payment of compensation to the owners of Plot
No.606, 540 and 540/1. Annexed herewith and
marked as Annexure R3 is a copy of the order dated
30.09.2024 issued by GPCB.

With respect to the directions of the Hon'ble High Court vis-

a-vis remediation of the soil of the Petitioners, it is

submitted as follows:

Date Events

15.04.2024 | A Committee under the Chairmanship of
Executive Engineer, R&B Dept, Devbhumi
Dwarkawas constituted; for compliance of
Hon. High Court order i.e. estimation of soil
remediation& identification of agency for
carrying out soil remediation work.

District Collector, Devbhumi Dwarka was
requested to avail guidance and support to
this committee in order to comply with Hon.

Court’s order.

19.04.2024 | A meeting of the Committee under the
guidance of the Collector was held at 4

o'clock on 19.04.2024.

24.04.2024 | The measurement of the land on which the
soil remediation was to be carried out as well
as onsite visit was conducted by the
committee. On the said date, an approximate
expenditure of Rs.1,13,00,000/- and
Rs.30,00,000/- towards royalty, in all Rs.
1,43,00,000/- was estimated for the
remediation of the soil of Survey No.540,

540/1 and 606.

24.04.2024 | The District Agricultural Officer collected
samples of soil from the nearby villages and

subsequently soil samples were sent to the




1212

Testing Laboratory, Jamnagar of Junagadh

Agricultural University.

29.04.2024

Approximate expenditure 1.e.
Rs.1,43,00,000/- on the recommendation of
Executive Engineer, R&B Dept, Devbhumi
Dwarka was approved by GPCB.

08.05.2024

In the meeting on the basis of the analysis
results of soil samples collected from nearby

area, it was decided that the soil available in

the Mukteshwar Pond situated at Kuranga

Village is appropriate for remediation.

09.05.2024

Executive Engineer, R&B Dept, Devbhumi
Dwarka has requested GPCB to make
payment of Rs. 1,43,00,000 (i.e. the total
estimated cost of remediation) in order to |
initiate tender allotment procedure for soil |

remediation work.

09.05.2024

GPCE has issued cheque of Rs.71,50,000/- i

l
i.e. 50% of the total estimated cost of |
remediation] in favor of the Executive

Engineer, R&B Dept, Devbhumi Dwarka.

14.05.2024

Executive Engineer, R&B Dept, Devbhumi
Dwarka has requested District Collector, |
Devbhumi Dwarka for exemption of code of

conduct due to ongoing Parliamentary

| Election; to carry out administrative

procedures for conducting soil remediation

work.

15.05.2024

On receipt of said letter, District Collector,
Devbhumi Dwarka requested Secretary,
R&B Dept, Gandhinagar for exemption of

code of conduct due to ongoing

Parliamentary Election; to carry out
administrative procedures for conducting

soil remediation work
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18.05.2024

Meanwhile, Chairman, GPCB has also
requested Chief Election Officer, Gujarat
State for exemption of code of conduct due to
ongoing Parliamentary Election; to carry out
administrative procedures for conducting

soil remediation work

18.05.2024

Request for the same was granted and
intimation regarding the same was given to
the Executive Engineer (R&B), Devbhumi

Dwarka and Collector, Devbhumi Dwarka.

20.05.2024

Executive Engineer (R&B), Devbhumi
Dwarka requested GPCB to make payment
for remaining amount for seoil remediation

work.

21.05.2024

Advertisement was published for receipt of

online tender.

22.05.2024

GPCB has issued cheque of Rs.85,65,000/-
(i.e. remaining amount of remediation} in
favor of the Executive Engineer, R&B Dept,

Devbhumi Dwarka.

28.05.2024

The bids received through tender were
opened including bid of M/s. Shiv Engineers,
it was decided to approve M/s. Shiv
Engineers and request was sent to R&B,

Gandhinagar for approval the same.

29.05.2024

RSPL was informed te deposit a sum of

Rs.1,57,15,000/-.

03.06.2024

RSPL deposited a sum of Rs.1,57,01,500/-
with GPCB.

06.06.2024

Shiv Engineering was issued a letter of
awarding tender with a request to submit the

security deposit of Rs.9,74,070/-.

12.06.2024

On receipt of the deposit amount, Shiv
Engineers was awarded the work order and

requested to complete the work.
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24.06.2024

Soil remediation work is initiated, however
due to heavy rains and water logging, the
trucks which were employed in the work of

soil remediation got stuck.

14.08.2024

GPCB writes to the Executive Engineer (R&B)
as well as M/s. Shiv Engineers to complete
the work and give the completion certificate
as directed and in case of inability to do so,
then it would amount to discbedience of the

order passed by this Hon'ble High Court.

16.08.2024

Shiv Engineers writes to the Board that
technically it is not possible to complete the
work in case of heavy rainfall and the work
will be initiated and started as soon as the

site is open.

17.09.2024

GPCB once again writes to the Executive
Engineer regarding completion of the work of

soil remediation.

24.09.2024

Dy. Engineer, R&B Dept wrote letter to GPCB
citing unfavorable conditions for soil
remediation work and gave assurance to
complete soil remediation work at earliest

once conditions become favorable at site.

109.10.2024

T N
L4

*

Sthal rojkam (site visit rojkam) of District soil
remediation  committee and  District
compensation committee was carried out
under chairmanship of Sub Divisional
Magistrate and soil remediation is tried to
carried out but not succeed due to frequent

rain fall in this region leading wet soil in site.

07.11.2024

Soil excavation/digging started by agency:-
Shiv Engineers under supervision of R&B
department and in presence of officials of
GPCB.
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It is submitted that the intention of GPCB is to ensure that
the work relating to the remediation of soil is completed as
expeditiously as possible. The Officers of GPCB have been
continuously following up and visited the site on various
dates, latest on 09.10.2024. On the said date also, water

logging in Plot No.540 was observed.

The velocity and the total rainfall, which has occurred in
Devbhumi Dwarka District is unprecedented. The average
annual rainfall in Dwarka in last 30 years is 563mm while
this year, the rainfall is 2199 mm till 03.09.2024. Annexed
herewith and marked as Annexure R/4 is a copy of the
chart giving details regarding the unprecedented rainfall

which has occurred in the District of Devbhumi Dwarka.

It is respectfully submitted that letter dated 24-09-2024
issued by Deputy Executive Engineer Dwarka R&B to
Executive Engineer R&B Devbhumi Dawarka, Khambhalia
regarding not completing the remediation work as
technically it is not been possible to remove the soil and
thereafter complete the work of soil remediation. GPCB has
explored various options to complete the work of soil
remediation, however as per above letter of R&B, due to
heavy rainfall and water logging at site for soil remediation
as well as at various other locations from where best fertile
soil was to borrow (i.e. locations at which soil samples were
earlier tested for determining their soil quality), it has not
been feasible to complete the work of soil remediation. Copy

of letter is marked as Annexure R/5.

It is respectfully submitted that recently dated 09-10-2024
a jointly visit of both survey number 540 and 606 was
carried out by the District level soil Remediation committee
and District level compensation committee under the
chairmanship of Sub District Magistrate, Debhumi Dwarka

to start soil remediation work in present of Shiv Engineers
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agency however work is not started as vehicle got stuck in

wet soil.

9.  After from dated 07-11-2024 partially work is started with
B, use of trackers (small vehicle) as on the above date trucks
| are still stuck in the agriculture land and from the above

date excavation/digging in S.No. 606 is going on.

“‘ 10. It is in view of the above circumstances and the fact that
Compensation Committee has determined the
compensation up to March 2025 considering rainy season;
that requests that this Hon'ble Court may kindly give some
time to complete the work of soil remediation. In spite of the
best efforts of GPCB, certain circumstarnces are beyond the
control of GPCB, and therefore the work of soil remediation

could not be completed as directed by this Hon'ble Court.

11. It is respectfully submitted that as the work of soil
remediation of the respondent has not been completed due to
heavy rain as technically it is not been possible to remove the

soil and thereafter complete the work of soil remediation.

7
Solemnly affirmed at GMJM{ =8 on this _{ day of
November, 2024
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port Prices

crop year)

As on 19.06.2024

(X per quintal)

O
‘ increase
| oty | iy 2%9- 2020- | 2021- | 2022- | 2023- | 2024- | jp MSP
21 22 23 24 25 2024-25
‘ over
2023-24
KHARIF CROPS
1 PADDY Common | 1815 | 1868 | 1940 | 2040 | 2183 2300 | 117 (5.4)
. Grade'A' | 1835 | 1888 | 1960 | 2060 | 2203 | 23201 17(5.3)
2 | JOWAR Hybrid 2550 | 2620 | 2738 | 2970 | 3180 | 3371 191(6.0) .
Maldandi | 2570 | 2640 | 2758 | 2990 | 3225| 3421 196(6.1)
3 | BAJRA 2000 | 2150 | 2250 | 2350 | 2500 2625 | 125(5.0)
4 | RAGI 3150 | 3295 | 3377 | 3578 | 3846 | 4290 444(11.5)
S | MAIZE 1760 | 1850 1870 1962 | 2090 | 2225 135(6.5)
6 | TUR (ARHAR) 5800 | 6000 | 6300 | 6600 | 7000| 75505 50(7.9)
7 | MOONG 7050 | 7196 | 7275 | 7755 | 8558 | 8682 124(1.4)
8 | URAD 5700 | 6000 | 6300 | 6600 | 6950 | 7400 450(6.5)
9 | GROUNDNUT 5090 | 5275 | 5550 | 5850 | 6377 6783 | 406(6.4)
o ggg}l)?LOWER 5650 58851 6015 | 6400 | 6760 | 7280 520(7.7)
SOYABEEN 3710 | 3880 | 3950 | 4300 | 4600 | 4892 292(6.3)
11 | (yellow) ‘
12 | SESAMUM 6485 | 6855 | 7307 | 7830 | 8635| 9267 632(7.3)
13 | NIGERSEED 5940 | 6695 | 6930 | 7287 | 7734 | 8717 | 983(12.7)
' Medium 5255 | S515| 5726 | 6080 6620 | 7121 501(7.6)
14 | COTTON Staple :
Long 5550 | 5825 | 6025 | 6380 7020 7521 501(7.1)
Staple
RABI CROPS :
15 | WHEAT 1925 | 1975 2015 | 2125| 2275
16 | BARLEY 1523 1600 | 1635 | 1735 1850
17 | GRAM 4875 | 5100 | 5230 | 5335 | 5440
MASUR : :
18 | (LENTIL) 4800 | 5100 | 5500 | 6000 | 6425
RAPESEED &
19 | MUSTARD 4425 | 4650 | 5050 | 5450 | 5650
20 | SAFFLOWER 5215 | 5327 | 5441 | 5650 | 5800
21 | TORIA 4425 | 4650 | 5050 | 5450 | 5650
OTHER CROPS
22 ggf;;“ (Calendar | niing | 9521 | 9960 | 10335 | 10590 | 10860 | 11160 300(2.8)
COPRA Ball 9920 | 10300 | 10600 | 11000 | 11750 | 12000 250(2.1)
" | DE-HUSKED 2571 | 2700 | 2800 | 2860 | 2930 3013 83(2.8)
23 | COCONUT v
(Calendar Year)
24 | JUTE 3950 | 4225 | 4500 | 4750 | 5050 | 5335 | 285(5.6)
# Figures in bravkets indicate percentage increase.
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Crop Production Statistics

State/Crop/District " Year Season (Hégf:re) P ?%%?lflté;m (Tonng;ggctare) .
Gujarat
1. Groundnut
Kharif = | 197227 675824 3.43
2019-2020 | Summer | 149 316 2.12
Total 197376 676140 3.43
Kharif 218565 421735 1.93
2020-2021 | Summer | 194 455 7,35
b P S Total 218759 422190 1.93
Kharif 218389 487638 2.23
2021-2022 | Summer | 116 251 2.16
Total 218505 487889 2.23
Kharif 202840 539073 2.66
2022-2023 | Summer | 136 312 2.29
Total 202976 539385 2.66
Total Groundnut 837616 2125604 2.54
2 Sésamum
Kharif 4591 1941 0.42
2019-2020 | Summer | 1480 962 0.65
Total 6071 2903 0.48
Kharif 3686 1480 | 0.4
2020-2021 | Summer | 1634 1307 0.8
Total 5320 2787 0.52
B Kharif 3845 1004 | o26
2021-2022 | Summer | 5338 3470 0.65
Total 9183 4474 0.49
Kharif 3802 - 717 0.19
2022-2023 | Summer | 1476 812 0.55
Total 5278 1529 0.29
Total Sesamum 25852 11693 "1 0.45

*Cotton 1 Bale=170 Kg. Jute 1 Bale=180Kg. Mesta 1 Bale=180Kg.




Annexure R/3
— GUJARAT P22 0TION CONTROL BOARD

- PARYAVARAN BHAVAN, SE -
wihd A - GANDH|N:ASGACRT-O 3221312’
N ’
GPCB (T) 079-23232152
R.P.A.D

WHEREAS M/s.RSPL Limited is having industrial plant at Plot No:237/p3, 242/pl,
243, 245, 247/pl, 251/p3, 256 ctc., Near NH-8E, Kuranga — 361335, Tal : Dwarka,
Dist: Devbhoomi Dwarka for manufacturing Soda Ash(Light Soda Ash) - 40300
MT/Month, Steam (3 nos CFBC Boilers)-450 TPH, Power-50 MW.

The Board had granted Consolidated Consent and Authorization (CC & A) under the
provisions of the Water (Prevention and Control of Pollution) Act-1974, Air
(Prevention and Control of Pollution) Act-1981 and Authorization under the
[lazardous Waste and other wastes (Management and Transboundary Movement)
Rules’2016 framed under the Environment (Protection) Act-1986 vide consent Order
No.AWI1-99205, dated.04/02/2019,with stipulated conditions.

AND WHERIEAS there is a writ petition No.SCA 6970/2023 before Hon’ble 1ligh
Court of Gujarat.

AND WHEREAS Hon’ble High Court of Gujarat, have issued direction to GPCB

vides its order dated 08.08.2024 in SCA No0.6970/2023, in para no.6 as under :
“It has been informed to us that the Committee has been constituted by the GPCB
Jor the purposes of computation of damages caused by the defaulting company. We,
therefore, direct the Chairman, GPCB to place the matter before the compelent
Committee for computation of loss being caused to the petitioner for the delay in
replenishment of soil. All factors pertaining to the damages including the loss of
crop, mental harassment etc. shall be included in the damages to be computed by
the said Committee. It would be open for the Committee to provide for realization
of the damages computed from the defaulting company or any other erring
officials/persons of the GPCB”.

AND WIIEREAS on the request of GPCB to the District Collector, Devbhoomi
Dwarka vide letter no.GPCB/CCA-JMN-1071(11)/ID-43851/819310, Dt.14/08/2024.

The commitiee was ¢onstituted under the Chairmanship of Sub Divisional Magistrate,
Dwarka comprising of Regional Officer, GPCB - Jamangar (Member Seccretary),
Deputy Conservator of Forest - Devbhoomi Dwarka, Director Department of District
Agriculture -Devbhoomi Dwarka, Dircctor Department of District Animal Husbandry
- Devbhoomi Dwarka, Executive Engineer, Irrigation - Devbhoomi Dwarka, District
Health Ofticer - Devbhoomi Dwarka, Taluka Development officer-Dwarka.

3 Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in
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The committee mecting of was held on 6.9.2024 under the Chairmanship of Sub
Divisional Magistratc, Dwarka for computation the compensation for crop loss and
Mental Harassment of the stake holder at the land having survey no 606.540 and
540/P1.

The Committee has submitted its report to the Board, Vide order no.JMN/SCA6970 of

2023/Valatar/2024, Dt.20/09/2024. The computed amount of compensation for the
year 2019-2025 with respect to crop loss and mental harassment is cvaluated at Table
1 of the Minutes of the Mecting held on 06.09.2024 which attached here with.

As per above table total compensation of all the three survey no 606,540 and 540/P1
works out to be Rs.32,66,481/-.

Considering the “Polluter’s pay principle™ & following Hon’ble High Court order, you
are required to make payment of Rs.32.66.481/- to District Collector- Devaboomi
Dwarka for its disbursement to the respective beneficiary farmers.

ORDER
UNDER THE CIRCUMSTANCES. I A.J. Patel, Unit IHecad-Jamnagar, Gujarat
Pollution Control Board is directed to issue the directions as under:

You are hereby directed to deposit the cvaluated amount of compensation
Rs.32,66,481/- with the District collector for its disbursement to the respective

beneficiary farmers within 7 days.
For and on behalf of

Gujarat Pollution Control Board
AL
/'\f\/.})c\
(A.J. Patel)
Unit Head-Jamnagar

Fincl: As above
NO: GPCB/CCA-JIMN-1071(12)/11D-43851/ Dated: /09/2024

Issued to:-
\/M/s. RSPL Limited,
Plot No: 237/p3.242/pl. 243.245,247/p1. 251/p3. 256 ctc.
Ncar NH-8E, Kurunga,
Kuranga - 361335,
Tal : Dwatrka, Dist: Devbhoomi Dwarka.

Copy'To:-
1) District Collector, Devbhoomi Dwarka..... You are requested to disburse the
amount deposited by the M/s RSPI. [.td to beneficiary farmers.
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aRALe-l Sal 2| Rl
(eel: taeyl glrsL)
For Date: 03/09/2024

SR. ZONE DISTRICT TALUKA LAST 30 YEARS AVERAGE RAIN TILL RAIN DURING LAST  TOTAL RAINFALL % AGAINST
NO. RAIN IN MM YESTERDAY 24HRS. AVERAGE RAIN
1 AR, tae| gRst glesl 563 2199 0 2199 390.59
2 SIEY eyl girsl vieu(dau 880 2159 0 2159 245.34
3 SETY [RICIORAEET] SRUBRNR 888 1950 0 1950 219.59
4 AR, £de| glrst CIHEN 743 1428 0 1428 192.19
DISTRICT AVG: 769 1934 0 1934 251.66

NIC-Gujarat lof1 Printed On: 03/09/2024 07:18:30
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Survey No 540 & 540P1
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No. 540 &540 pl
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Survey No. 540 &540 pl
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| Survey No 606
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1237 Annexure R/5

— dlAG sIdUIdS fya24]d s3]

.
Shirint ST A1 2ial Hslol Vel Ao, &S
2024 HHdderR §A3 A6oes,

Gateway to the Fulure | 10" Global Sumaned H.&KIRSI.
Slol 0l.:—0RCER 3 TS Email: dyeernbdwarka@gmail.com
. UlRe .9,
o, Hl.xH. /Al /s16/d ol .2 0C /S /R0RY diflv:v/o0c /0%
ula,

siRluIds ¢yarel,
BUCLH IRSI(HI. 2Aal H.) Q4121
vioioflal.

Q- 2 ciiged ugell 32 [Qee A, 2AR.ARA. LA ol ol 2Md A& ug] Aeiddoall
202Mlud 2).3.0.5¢90/2013,d1.29/03 /20”7 iddid A4 AH1dd sH2)
2121 8Ad 513203 aioid.

Sldg olldi— A& NSt SR 241, 2424.01,Ur0,Ur0/q 1S §05 2 AIH §1I LRI

1251,

deoli— () xaid Uleyot 5d oIS, MHooR ol U ol 3 M.ofl. oIS/ Mis—awa /& -
55/5v¢ dl.A9/ 0C /0,
(2) QoM sAatl Ut of. lefl /2112/2E¢ dl.R1/0E /017,

Aoty A1 GuAsA [A¥Y 2eud ¥RllUdlg) 3, alIHER US| Aelddl 2U=(lud
A, of. 5c90/2013 ol aRitiad MU0l alieoR &R dl.au/ow/Ro’w ol A% dAsAA
5@ voud 4T o1& . uvo a 05 Hi Add ANGIAAl ofl S1HAMZ HIZ 2IUall eA8I UV
sildoll 2e0fdi Ry Mool A .18/ 05 /R0y ol A% U5 S ANUIHI AHIAd &dl. Ald
112101 ofl 513907 Giicid oflofl Q21 siFddiE] 8Ad B,

(2) s@2lail 21601 GiIE AAall QA0 &I2] &AE s1FUIE]

UizRis  AM@sIA  YRId MENERI  [RIdel oS,  wHoldRall UM
of 3. M. (5160 /1.5, /%4 / 90w3<U/IMN-95C0(D) /§09C  dl.R0/0%/R0RY all U Hodd
dI.R%/ ¥/ 0% ol A% 5ME) ofl 2R A2 M.Ad. g1 wid wllatell el s2aiefl sl Hi2 2l
Dd ad). F4i 5@ sl 24d of.uxo dgl s05 ofl Hiuel sHldlel Aeusll Sl.AA.AR &I SAIHI
213d adl. AHy axin sldlatl Aeu gkl 220 (Gl 83 U A% S1H sAIHT AH1Ad &4,

RN 533 2121 BUAsd Aga 2S)lAl0dll s131oNd) sdl HI2 2ieIDd W
2Aal] QM2 2id DBNAID [Qei191 %121 dHIH sHlZloll 20 UA dI._RU/ 0v/017F ol A% 852G &l ¥
UEIDA 2 5AS VA w3 dIv adidf] usdl &dl.

2o AR, o Jl.l.efl. aithadrz ol usi of, Ul{lefl /21017 - 2120t —
2099(q0) /AP w3cU/c0Ce3F  dl.Re/ox /R0y el w1 sfldl sl ewd
,%3,00,0000/~ (A5 s3s ddidlR div) ofl AeidTs Y3 210d &dl.

Aga 2wd2uctell siadl #i2 ol HiEl oivial sHll gRI g1 wid A1dd
ysdu2 aaiaxiel #1dl Guisul Hi2 sHldlell el e Udlaigl A4BIsiE &R dnidedl HiElall oot

I R&B SUB DIV DWARKA'GENERAL LETTER 2024 GL. $1:P\028.docy



1238

ad xallol usiRieN HiZ, WHooR dl YollRlz sA YleuRFlai disdd * HiElell Yeasel ol uRen)
e Adlaidl  2¢llsidl, Baoid  giRsl ol U o.Udl/25-3/¢R.AAMLAA/Uvs /0¥
dl.o¢/ou/R0% &l HAd &dl.

RcioNy sAell ust of. UG /2R di.oc/ou/0ay &l 9. Ul{.ofl. &Rl
51010 28¥ Aol oidjoll AoiiRedlai udlaial sical cile udlaiel 1o w211 A1egd 25210t ofl si249013]
s2qlofl adl Aldigl dxe il SIH ofl 242116 oiss] &Ad wHHI guee Udiel]l ASAUAI AHY 1 51417
SlNRe a§ a3 s2aidl ad elaiell 2413efl e ARy, . UA.ofl., aAitdlad12 o dids s2d &dal.

adn sddlail ual o.Ulofl/ace di.av/ou/202y &l Gusa skl didlls
Hoyd) AIUIHT A0 &dl. Rofl AEIDA SH $H 31.9,U9,1U,000/— ( A8 SAS 2AclUol €IV UER 612
Y1) &dl.

adn s3dall Uslel, Ulefl /As/wve3 dl.as/ou/0w &l il sidHg SIZIV]
HEIDA 28H 31.9,€,¢9,50¢ / ~ (A5 525 2NoLMN divi A=l a2 o201 ol 301 Y21) o] YR S

&d.
GUAsa s1:9Nl3] sl Aae [@IQEl 2rudl #i2 diea] ARAR 2Albal a1y gldiel]
gaAsal sH2lotel] g3 HiZ EURA sdl, AUl AUMBISE], Yol (oiayel 2A(E81E], AithaldlR ofl U

sHis: RN EA /2001 /50w /E(MCC) dl.a¢/ou/Roy &l siHald]l 54l 2052 Gl uisdl #HR
210 &d.

RcnaNa 5380l Ut of. A1/ 30% dl.20/0u/201% &l 21l sl 28] Heaol|
[61[AEl Elos dciaiol UaHi 61BIR UISUIHi 2419d &d.

Ul 5140} 2052 d11.R9/ 0U/R0Rw ol AY WIHUIH] 1A &g, FHi §A © AYoA]
213d ad] Fui Alell 2e1 ciid yiofl Aol & Rig Aeofl:], MaHa212 241dd &dl.

BUASd 2052 24251240 ofl #1531 240l HSlol [AI21, 2Aitflold12 ofl Ul of, RBD/TND/e-
file/16/20243838/ Section-N .05 /05 /0¥ &l 2y &Ad &g FHi el (o1 eligdiofl (3uU.$3%
oflul) Aoef) ol Rig Ao (5111, 201912 of 2052 2dIsRUIHI 2A1dd &g,

QRicioNa s3dlail ust o, Ulofl /2412 /U4E dl.ow/05 /0% ol 241 s123F] &2
Aol 24 HSlel Qoo A1 wingl 52 B 3 3u? A oiioid e AR, ARid ugHel (orRixel oS,
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